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Applicant's counsel Shri N.K. Nair is not
present today and his junior Shri M.K. Upadhyay
requests for édjournmant, but, we do not think
that the case merits adjournhnnt, as pointed out by {

Shri V.K. Goel, learned counsel for the respondents. ‘

M.K. Upadhyay and Shri V,.K. Goel counsel for the ;‘!

respondents,

2, By the judgment under review, the Tribunal
refused to interfere with the order dated 3-6-87
whereby the applicant was transferred from Pilibhit
to Izatnagar and it was observed that there was no
good ground to quash the order. In this review
application it is stated that the Tribunal decided
the case after looking into the record which the

applicant's counsel did not have Opportunity to o

discuss, It is stated that thus the Tribunal has
decided some points without Oopportunity to the

applicant *s counsel and has failed to decide some




‘time in compliance with the transfer 9rdeb. e okl
material feature isthat there is no statement in 1

i
this review application that there was any error

-
d

| in that statement caﬁtainod in the judgment, ii
< The further statement that some points were decided f
without giving opportunity to counsel or some points j % ;
| raised and argued were not decided are too vague. B
Nothing specific is made out. No error apparent i
3 e ‘on the face of the record, or illegality vitiating
the judgment under mvig%ipointed out, The application _ 1
% T is, therefore, dismissed': =
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